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TvTIMSTRY OF FTNANCE

@epartment of Revenue)

NOTIFICATION

New Delhi, the l9th February,202l

S.O. 779(E).-In exercise of the powes confened by sub-section (l) of section 43 of the
Prcvention of Money-laundering Act,2002 (15 of 2003) and in consultation with the Chief Justice of thc
concerned High Court the Central Govemment hereby makes the following further amendment in the
notification of the Government of Indis, Ministry of Finance @epartment of Revenue), published in the
Gazette of Indh, Exraordinary, Part II, Section 3, Sub-section 1ii7, tae number S.O. 372(E), dated 5'h

Febnrary, 201 6, namely:-

In the said notification, in the table, for serial number 22 and the entry relating thereto, the
following scrial number and entry shall be substitute4 namely:-

Note: The principal notification was published in the

[F. No. C-I8015/3/2013-Ad.ED (Part 2)]

VIVEK MISHRA, Under Secy.

Gazfrr- of India, E:rtraordinary, Part [I, Section 3,

Subsection (ii), vide numbcr S.O. 372(E), darcd tlrc
,276 March, 2017

5t February, 2015 and amcndcd

(t) (2) (3) (4)

"22. Rajasthan Court ofSpocial Judge, CBI No. 3, Jaipur.
The cntire state of

Rajasthan.".

vide number S.O. 966(E), dsted the and S.O. 1420(E), the 20t7,

RA'ASTHAN HIGH COURT. JODHPUR

No. Gen./[ l03l20t6l824 Dated: 24lO3l2O2L
Copy fonrarded to the following for information and necessary action:-

1. All the Registrars, Rajasthan High Court, lodhpurlJaipur Bench.
2. All the District & Sessions Judges
3. SpecialJudge, CBI No.3, Jaipur
4. Special Judge, Communal Riots, Jaipur wath a direction to transfer all the cases
covered under this notification alongwith connected cases, if any to SpecialJudge
CBI No.3, Jaipur.
5. AOJ Confidential/ RJS Estt./ SC Estt/ Statistics/ Budget/ Building RHC, Jodhpur.
6. AOJ Computer cellwith a direciton to upload the same on high cou
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